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CENTRAL ADMIMISTRATIVE TRIBUNAL
PRINCIPAL BENICH: NEW DELHI Ey/
0;&0 N:O. 1760/91 ///

New Delhi this the 31st day of January 1997

- Hon'ble Shri S.R.A&dige, Membsr(A)
- Hon'ble Dr.A.Vedavalli, Member(J)

Shri Anil Kumar,

S/o Shri Shridutt Sharma,

Section Controllsr

Morthern Railuway

DoRomogrfiCB,

floradabad. oeooooAppliCant

(By Advocate: Shri B,S.Mainee)

Versus
1« Union of India, through
The General Manager,
Morthern Railway,

Baroda Housae,
NBH_Dthio

2, The Divisional Railway Manager,
Northern Railway,

Moradabad. eoseoRespondents

(By Advocate: Shri 0.P.Kshtriya)
ORDER (Oral)
By Hon'ble Shri S,R.Adigs, Member(A)
 Heard. |

2.- ~ Both counsel agree that this OA may bhe disposed

-of with a di:ectidn to the respondents that in the event

applicant files a selfecontained representation to the

respondents, regarding sach of his grievances, respondent

will digpose of the sams by means of a detailsed speaking

and resasoned ordsr under intimation to the applicant in
accordance with law swithin two months of its receipt,

We direct accordingly.

3. Thereafter if any grievance still surviwes it
will be open to the epplicant after exhausting the
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departmental remediss available to him to agitate

the same thrbugh.appropriate original proceedings in

accordance with law, if so advised.

4, The OR is disposed of accordingly. No costs.
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